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in the Central Administrative Iribunal,Allahzbad,

hegistration MNo.530 of 1986,

H..Upadhyay Sieioiaty #pplicant
Vs,
Union of India ubruugh :
L:Enﬂ_L —dk 1‘1.{‘;[1‘]”;‘1 [%Qr thﬂ"rn s vin ety I'-‘:-‘Spbnd'-ntSt
nall.-ay, ;‘Iﬂu E’lhl and
another ’

Hon, 0.5 Mls_[,j AM
I_'[!iill 'nJ-b bh*i"”IEI'J:'I'(l

( HY Hon., G .a-bharna Jf‘vl)

This application under section 19 of the
Administrative Tribunals “Act, Xill of 19€5 is directed
against the order dated 4,12.1965 retrenching the
applicant, who was posted as Sub Cvarseer Mistri in the
office of the Chief Engineer (Cunstructiun), Northerpn
Railway, New Delhi, Against his retrenchment, the
applicant made several Tepresentcstions and the last ane
made by him was rejectes in May, 1986 by the Chief
Engineer(Construction) vide copy paper no,9, Paper no.
33 is the copy of retrenchment order dated 6.,12,1965, It
appears from the aforesaid order that the applicant had
made an application for reappointment on 11,.4,1986 znd
it was informed to him that there was a bhan on recruit-
mentof Work Mistri from open merket and his case for
enjegement on daily wages could not be'cunsijcred. This
order, therefore, cannot give a fresh cause of action
tv the applicant, He has wisely concealed the orders
passed earlier on his Ltepresencations, It appears from
paﬁagraph 13 of his application that after his retrench-
ment in 1965, the applicant had made the first represent- |

v
ation on 4,11.1972, In our opinion, the case of the i
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appl;cantq is hEFly Lime barred and is rejected summ 11y. S
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